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D.P. Sarveiya
ExXe oD oquo/’(; side
siota surka H/Q Sihor Applicant

Advocate Shri K.C. Bhatt

vVersus

1. Union of India through
The Director General
Department
Ministry of Communicaticn
Parliamaenat Street,

New Delhi

2. The Post Master General
Rajkot Region, Rajkot,

3. The Jr. Supdt. Of Post Offices
Bhavnagar Dn., Bhavnagar,. R

4, Asstt. Supdt. of Post Offices

Bhavnagar West, Sub. Dn. Bhavnagar, Respondents

CADVOCATE shri Akil Kureshi

O K AL JUDGEME NT

In
QeAe 450 of 1993 Date: 25-2-1994.
Per Hon'ble Shri N.B. Patel Vice Chairman.

A

Mr. Bhatt learned advocate for the applicant secks
permigsion to withdraw the O.A. unconditionally. Permission

granted. U.A. stands disposed of as withdrawn, NO order as to

coOsts.
. \(._/‘u
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[ / l
(Ke Ramamoorthy) (§.B.Patel)
Member (A) Vice Chairman,
*AS,
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